IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

DATE OF DECISION  25-7-93
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=2Nrl1 B.M. Shrimali and Mr. B +.Z «ShrimalPetitioner

Shri A.M. Raval Advocate for the Petitioner(s)
Versus
®nion of India and Others _Respondent
Shri D.C. Raval Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. Ne.B. Patel Vice Chairman.
The Hon’ble Mr. V. Rachakrishnan Member (A)

1. Whether Reporters of local papers may be allowed to see the Judgement ??

Na

2. To be referred to the Reporter or not ?

\
|
3. Whether their Lordships wish to see the fair copy of the Judgement ? /
|
)

4. Whether it needs to be circulated to other Benches of the Tribunal ?




Bhikhabhai Muljibhai Shrimali

Barsukhray kharod Co-op Hsg. Society

Bhanwadi Gate,

Viramgam, Dist. Ahmedabad. Applicant

In O.A. 71/93
Advocate Mr., A.M. Raval

Versus

l. Union of India (Notice to
be served through Secretary
Ministry of Finanace
Revenue (Income tax) Department
New Delhi

2. Chief Commissioner of
Income Tax (Adm.)
Ayakaar Bhavan, Ashram Road
Ahmedabad. Respondents in

O.Ae 71 oFf 1993
Advocate Shri D.C. Raval

Baldevbahi Zalabhai Shrimali

Vankarvas, Mandal Tal; Viramgam

Dist. Ahmedabad. Applicant in
O.A. 72/°3

Advocate Shri A.M. Raval

versus

Union of India

Notice to be served

through Secretary

Ministry of Finance

Revenue (Income Tax)Department
New Delhi

Chief Commissioner of

Income tax (Admn.)

Ayakaar Bhavan, Ashram Raod

Ahmedabad. Respondents in O.A. 72/93

Advocate Shri D.C. Raval

OCR AL JUDGENENT

In

OAde 71 & 72 of 1993 Dates 25-7-1993,

Per Hon'ble Shri N.B. Patel Vice Chairman.

-



Mr., A.M,:Faval, on behalf of the applicants(and Ml D.C.Raval,

(holding bezief of Mr. M.R. Bhatt) on behalf of .:respondents,

statés that the facts of these two cases are similia;&ﬁf

not identical witqithe facts in O.A. 318/88 and 0.A. 319/88

and in the said two cases the impunged termination orders

have been guashed and set aside by this Tribunal by its

judgement dated 11-10-1991 which has been acquiesced in

by the department. ’hey, therefore, requests that for the

same reasons the impunged termination orders, which are the

subject-matters of the present two applic;tionsvmay also

be quashed and set aside for the same reasons. Hence, for

the reasons stated in the judgement of this Tribunal

in O.~.. 318/88 and O.A. 319/88, wxx with which we agree,

the impunged termination order Annexur=-=3 in O.A. 71/93

anc¢ the impunged orders Annexure 3 and 4 in O.A. 72/93

are hereby quashed and set aside and the respective two

applicants of the said two cases are ordered to be

reinstated in service within a preriod of one month from

the date of the receipt of a copy of this order by the

responcents. The period between the date of termination

of the service of the applicants and the date of their

reinstatement is directed to Ee treated as service of tre

applicants for all mmxx purposes except in-respect of back

wages ﬁor the said period. In other word% the applicants
held not

are/entitled to back-wages for the said neriod. Both the

applications are allowed accordingly. No order as to costs.

/(%/' V/L
(V. Radhakrishnan) (N.B.Patel)

Member (A) Vice Chairman.
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Certified that no further action is required to be taken
+he Record Room (Decided) .

and the case is 1ft for consignment to

Dated :
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Countersigned : &
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